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SHRI INnER 1. MALHOTRA 
(Jammu); Mr. Deputy-Speaker, Sir, I am 
lIory sorry to say that an elemellt of non-
.nOUIDeSS and politics has been introduced 
in the Food and Agriculture debate. My 
hon. friend, Shri Abdul Ghani Dar spoke 
just now and J never heard a word, I 
never found any observation in his speech 
regarding the agricultural situation in this 
country and any suggestion to the Govern-
ment as to what they should do for 
improving their agricultural policy. 

J would like to associate myself with 
the sentiments expressed and tributes paid 
by the Minister of State, Shri Annasahib 
Shinde, to our agricultural workers and 
farmers of this country. 

MR. DEPUTY-SPEAKER: The hon. 
Member may resume his speech on Monday. 
Now we may take up Private Members' 
Business. 

16 hn. 
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

Twenty-seventh Report 
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MR. DEPUTY-SPEAKER: 
tion is; 

The ques-

"That this House agrees with the 
Twenty-seventh Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House on 
the 10th April, 1%8." 

The motion was adopted. 
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(Amendment of Arlieles 3/A, /68. rtc.) 
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SHRI SEZHIYAN: The hon. Mem-
ber, while speaking at the introduction 
stage spoke about the merits of the Bill 
which should not have been done at this 
stage. His objection was on three grounds 
as far as 1 can see. One was, that the 
p~pular 80vcrnment there sbOllld haY' 

supported this measure. I wish to inform 
bim that altbough it was not mentioned in 
tbe Objects of the Bill that I bave given 
recently, a unanimous resolution bas heeD 
passed by the Madras State Assembly. 
including the Congreas Members tbere. 
everybody, all sections of tbe political 
parties there bave supported the cbange of 
tbe name. It bas been done by tbe Madras 
State Assembly now. 

I may inform my hon. friend tbat in 
all tbe Tamil correspondence and in all tbe 
Tamil publications in the Madras State, tbe 
State is even now mentioned as Tamil 
Nadu. This name had been brought into 
use by tbe Congress Government tbem-
selves when tbey were in power. Tbere-
fore, my hon. friend need not raise that 
objection now. 

The second objection was tbis. And 
he was really more at it. He wanted to 
change the name of Rajasthan into some-
thing else but he could not introduce the 
Bill for the purpose. Therefore, he is try-
ing to block the introduction of tbis Bill. 
Let him agree to the introduction of tbis 
Bill. Then I sball be at one with him in 
cbanging the name of Rajasthan into some-
thing else as he wants. 

Regarding the third point which he 
has made, I fully agree with him. He has 
said that this Bill should have been brought 
forward as an official Bill. I support him 
in that. Government should not try to 
postpone the bringing forward of a Bill 
for tbis purpose for ever and for ever. 
They should bring it forward as early as 
possible. If they are prepared to brine it 
forward, then I would not preas this Bill 
at the discussion stage, but at this stage, 
let us not have any more discussion on tbis. 
I would appeal to the House to give me 
leave to introduce the Bill. 

~ "",";n1I' : ~ 1JlRll", ~ 
~~"I'H~'fifo~i!i' il:m ~ 
~ tro g'lfT ~ I 

MR. DEPUTY-SPEAKER: Order, 
order. The hon. Member has had his say 
already, and the hon. Mover has also 
replied to it already. 

The Question is : 
"That leave be granted to introduce 

a Bill further to amend tbe Constitlltioq 
of India." 

'fhf rTWJf/~n ~QS adoJlt~d. 
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SHRI SHEO NARAIN (Basti): There 
is no quorum in the House. 

MR. DEPUTY-SPEAKER: Let the 
bell be rung.·· 

Now, there is quorum. Shri Sezhiyan 
may introduce the Bill. 

SHRI SEZHIYAN: I introduce the 
Bill. 

RE : CONSTITUTION (AMEND-
MENT)BILL 

(Amendment 0/ article 217) 

MR. DEPUTY -SPEAKER: The next 
Bill is in the name of Shri M. N. Reddy. 
The hon. Member is absent. 

INDIAN PENSIONS BILL-

SHRI NITIRAJ SINGH CHAUDHARY 
(Hoshangabad): I beg to move for leave 
to introduce a Bill to consolidate and 
amend the law relating to the grant of 
pension, gratuity and Dearness Allowance 
payable by the Central Government to its 
employees, or their dependents, on retire-
ment, voluntary or otherwise. or on death 
of the Government servant. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Substitution 0/ article 220) 

~.no Sfo ~ : it 'SffiITCf ~ 
~ fit; 'Jf'rof if; ~ it m ~ rn 
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MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India." 

The motion was adapted. 

~T .no Sfo ~ : it ~ l!iT 
;ro~~1 

16.09 hrs. 

RECOGNITION OF TRADE 
UNIONS BILL-Contd. 

MR. DEPUTY·SPEAKER : Thc House 
will now take up further consideration of 
tbe foilow;ng motion moved by Shri Madhu 
Limaye on tbe 29th March, 1968 :-

"That the Bill to encourage trade 
unionism among the employees and to 
provide for collective bargaining bet-
ween the employers and representative 
trade unions of employees, be taken 
into consideration." 

Shri Madbu Limaye bas aJready taken 
MR. DEPUTY·SPEAKER: The ques- 9 minutes. We have I bour and 30 

tion is : 

"That leave be granted to introduce 
a Bill to consolidate and amend tbe 
law relating to tbe grant of pension, 
gratuity and dearness allowance payable 
by tbe Central Government to its em· 
ployees. or their dependents, on retire-
ment, voluntary or otherwise, or on 
death of the government servant." 

minutcs at our disposal for tbis Bill. 
So, let the hon. Member be very brief now. 
Shri Madbu L~'l'.:'te. 
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The motion was adopted. ~ ~ ifi'fT1IT ;;mf I W ~~ 
SHRI NITIRAJ SINGH CHAU- .n ~ rn if; r.nf m ~.~ 
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